
 Kg.  by  head-load,  ‘We  talk  of  amell-
 _oration.of.  the  unorgainsed,  Jebourers,
 ‘but.  it-  will  be  sad‘if.these  workers  are
 cowed  down  by  repressive  actions
 when  they  will  raise  their  heads  over
 ‘thelr  demandg  for  bare.  subsistence.
 TE  ds  exactly  the  same  that  FCI  is  now
 doing  to  supréess  the  workers’  move-
 ments  for  abolition  of  contract  labour
 system,  a  system  which.  has  siready
 eaten  the  vitals  of  ¥FCrs  economy  and
 has  caused  extreme  exploitation  to
 workers.  The  contract  labour  (Regu-
 lation  &  Abolition)  Act  1970  has  been
 enacted  but  the  benefit  of  it  has  been
 denied  to  these  poor  workers.

 Thus  a  vicioug  situation  prevails
 due  to  the  wrong,  malafide  and  vin-
 dictive  action  of  the  FCI.  So  I  would
 urge  the  Government  to  immediately
 intervene  in  the  matter  and  see  thet

 -workers'  demands  for  abolition  of  con-
 tract  labour  system  is  met  forthwith,
 otherwise  situation  will  be  drifted
 from  bad  to  worse  and  the  workers
 will  be  forced  to  launch  a  bigger
 movement  and  I  may  have  to  stage
 Dharna  before  the  Parliament  along
 ‘with  others  after  waiting  for  ten
 Mays  from  today.
 Gv)  REPorren  cLosuns  OF  KATLASH

 Miri,  Kaneurn  For  THE  Lasr  26
 MONTHS,

 शी  मनोहर  साल  (कानपुर)  :  उपाध्यक्ष

 महोदय,  मैं  आपकी  आशा  से  नियम  377
 के  अन्तगंत  एक  महत्वपूर्ण  चिपक  की  भोर

 इस  सदन  का  और  सरकार  का  व्यान
 आकलित  करता  हं  तथा  आशा  करता  हूं

 uo  किआप  अपने  ध्यवितगत  का प्रभाव  डालकर

 इस  उचित  मांग  की  पूरा  करोने  की  कोशिश
 करेंगे।

 कानपुर की  कैलाश  मिल  सिंगल  26
 माह  से  बन्द  हैं  जिसकी  अंजड़ से  समान

 2500  अभिक  बेकार  है।  गरिमा  ke

 Sinner tt
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 अच्छों  औ  शिक्षा  को  सिक  को

 “17th  July,  1978.  आ

 अ
 indie’.  attitude  with  ‘effect  trom  "seen

 सारा  कता  निकाल  करें खों  मए
 सर  कै  सैन्य  करक  असन
 12  दिन  से  असिक  :आमरण  अनेक.  किए

 हुए  हैं।  सिर्फ  कानपुर  हो  नहीं, खारे  उसर
 अवेश में  अभिक  -  अशांति  होने  का  शर  है
 उत्तर  प्रदेश  सरकार  ने  केमिया  शिकार  से  इल
 मिले  को  अधिग्रहीत  करने  की  अनुवा  की  है
 केद्रीय  सरकार  अस  मिले  को.  शौक  डॉल  करें
 जिससे  लगभग  10,000

 अभिक
 अधिकार

 -को  रोटी  मिल  सके।

 1९4  REPORTED  AGITATION  wy  o  roa
 Kerns  or  GovERNMEnr  or.  INDIA -

 Press,  Minto  Road,  New  Dstxt.

 SHRI  CHITTA  BASU  (Barasat):
 Mr.  Deputy-Speaker,  Sir,  under  Rule
 877,  7  would  like  to  mention  the  fol-
 lowing  matter  of  urgent

 pubile importance.

 The  workers  of  the  Government  of
 India  Presg  at  Minto  Road,  New  Delhi
 have  been  agitating  for.  the  speedy
 redressal  of  their  grievances  since
 some  time  past.  The  Union  workers
 met  the  Minister  of  Works  and  Hous-
 ing  and  apprised  him  of  ‘their  grie-
 vances  in  April,  1078,  There  were
 discussions  over  the  charter  of,  de-
 mands  and  the  Minister  assured’  ‘that
 some  of  the  legitimate  demands  of
 the:  workmen  would  be  acceded  to.
 But  the  manageraent.  of  the  ,  Minto
 Road  press  have  rejected  all.  the  de-
 mands  straightway.  This  hag  ‘caused
 resentment  among  the  आश्  workmen
 of  the  press  at  Minto  Road.’  A’  peace-
 ful  dharng  has  been

 going.
 on,  #ince

 ri  Lal,
 Vice-President  of  the  hl

 bigetnoel
 fest  untodeath  ae.

 protest  against  the

 ह
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 thing  hes  happened  at
 wt  and  this  Ministry hes  taken  4

 hostile  attitude.
 SARE  VAYALAR:  RAVI  (Chirayin-

 अ
 Be  Minister
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 giatement..:

 Shri  Vayelar  Ravi.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  I
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 th Load  Many  get  into  trouble  algning  a0

 vemawan  ©  “900.  (SAICA)  Papdpbrtt-qaameéitey
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 Ru  oe  nd
 क  for  different’  reasons.  We  _
 that  the  applications  for  the  issue.  ‘ag
 passports  should  be  disposed  of  with- in  a  particular  period.  if  have,  there-
 fore,  moved  my  amendment  that:  sich
 applications  should  be  disposed  of
 within  a  maximum  period.  of  .  ‘six
 weeks,  The  Minister  has  already’  given.
 an  assurance  that  these  applications -

 will  be  dealt  with  expeditiously,  but -
 if-a  statutory  provision  is  there,  your.
 offices—of  course,  they  are  responsi-.
 ble—would  be  more  careful  to  see
 that  these  applications  are  dealt  with expeditiously.

 SHRI  प्  M.  SUDHEERAN:  Mr.
 Deputy-Speaker,  Sir,  I  have  already
 moved  my  amendments  to  clause  2  I
 join  Shri  Vayalar  Ravi  in  saying  that
 the  fee  for  a  passport  application
 must  be  reduced.  I  want  that  this
 should be  reduced  to  Rs.  15.  This  is
 because  the  number  of  passport

 ay plications  has  increased  and  the  fee
 could  be  conveniently

 zammes
 to

 Rs  15.

 I  welcome the  steps  taken  by  the
 hon.  Minister  to  liberalise  the  proce
 dure  for  issuing  of  passports.  I  would
 like  to  appeal  to  him  to  make  it  more
 liberal.  In  that  connection,  as  I  have
 suggested,  all  MLAs,  the  Chairman  af
 the  Municipal  Councils  and.  -  ‘the
 Panchayat  Board  Presidents.  must’  ‘be
 re-empowered  to  provide  the  veri@-"..
 cation  certificate.  That  will  liberelise
 the  whole  system  and  the  poor  ped.”  7
 Ple  can  easily  approach  the  local’  ‘bo.  vhs
 dies  people  because  nowadays'  it  a
 very  difficult  and  we  feel  it  very’  wo
 cult  as  in  Kerala  we  face  a  problem.
 I  myself  have  signed  about  a:  Jakh
 of  passport  application  forms  oiit’’
 which  about  40,000  might  have  beds
 issued.  So  I  appeal  to  the  Ministir-
 that  the  procedure  should  be  ‘mire:  cs

 liberalised
 and  urgent  steps  taken


